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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION

Mumbai, the 17th May, 2025

Under clause 20E of the Railway (Amendment) Act 2008

S.0. 2231(E).—Whereas, by the notification of the Government of India in the Ministry of Railways
(Railway Board), number, S.O 4381 (E) dated 19th September 2022 published in Gazette of India, Extraordinary, Part
I1, section 3 Sub-section (ii), dated the 19th September 2022 (hereinafter referred to as the said notification) and issued
under sub-section (1) of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11
of 2008) (hereinafter referred to as the said Act), the Central Government declares its intention to acquire the land
specified in the schedule annexed to the said notification for the purpose of execution, maintenance, management and
operation of Special Railway Project, namely Pachora-Jamner with Extension upto Malkapur-Narrow Gauge to Broad
Gauge (84.34 Kms) in the district of Jalgaon in the State of Maharashtra.

And whereas, the substance of the said notification was published in for SLAO(1)UTPH.Jalgaon daily
Marathi newspapers namely “Dainik Sakal” “Dainik Deshonnati” “Dainik Janshakti” & “Dainik Punyanagri” Dated
15-07-2024 & Dated 19-03-2025 under sub section (4) of section 20A of the said Act;

And whereas, no objections were received.

And whereas, in pursuance of sub-section 20E of the said Act, the competent authority has submitted its
report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in
the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
Pachora-Jamner with Extension upto Malkapur-Narrow Gauge to Broad Gauge (84.34Kms) for 2 village in the
District Jalgaon in the State of Maharashtra

Land Land Owners Survey Area as per Acquisition
L Name of . No./ 7/12
S.N. | Acquisition . Taluka | Name according Area
Case No Village t0 7/12 Gutt Extracts (Ha/Sq.M)
: No. (Ha./Sq.M.) 150
1 2 3 4 5 6 8 9
1 Ashish
Punamchand 622/12 100 Sqg.M. 84 Sq.M.
> 14/2022 Shendurni Jamner Agrawal 622/
Road Road 5736 Sq.M. 836 Sq.M.
3 Open Space 622/14 1672 Sg.M. 609 Sg.M.
7,508 1529
Total Sq.M./ Sq.M./
0.7508 Ha. 0.1529 Ha.
Sushilabai
Baburao Patil 2211 1.40
1 Lalit 1.13
Dyaneshwar 22/2 121
Kalbaile
2 Jitendra 2311/ 0.81 0.39
Premsingh Pawar
Shaligram
23/1/
3 Jagannath Wagh 3/ 0.30 0.34
Shaligram )
Jagannath Wagh 2312 1.50
01/25 Hol Jamner Sau. Yashoda
. : 24/2[=/1
4 Haveli Eshwar Patil f2l=l 1.53 0.06
5 Gopal Bhagwat 2412513 0.81 0.48
Wagh
6 Esh_war Kisan 24/2/5/2 167 015
Patil
Dhanraj
Abhiman
! Sonawane & 36 6714 0.36 0.27
Others
Bhagwatiprasad
8 Bhavarlal 67 % 2.46 0.79
Mudanda
Total 12.05 Ha. 3.61 Ha.
12.8008 3.7629
Grand Total Ha. Ha.

[F. No. G197/PC-JMNR/HolHaveli-Shendurni/May/20E]
AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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